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S.0.228(E).—Whereas a draft of certain rules to amend tqu Tea R
puBlished, as required by sub-section (1) of section 4

(29 of 1953), in the Gazette of Indja, Extraordmary,
section (ii), vide notification of the Government of
Commerce and Industry (Depaltméut of Commerce)

notification were made available to the pubhc
avdilable to the public on 23% September, 2005;

pul?lic by the Central Govemment; 5
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WAl 74 AT 2541079, H
L. 1081 feim 4-12-1986; | !
A, 169 Fw 2-3-1987;

w80, 382( 1) FarAi 30-5- 1997; o
AL 932( ) A 16-12-1992; 3l |
WL 301(37) feim 20-3-1995. ¥
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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commeree)
NOTIFICATION .

New Delhi, the 20th February, 2006 | |

es, 1954 was |
¢ Tea Act, 1953 |
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“And whereas the copies of the said Gazette rHJtlﬁcathn was made
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And whereas no 'objections_or suggestions hav'e l??en -repeived from the {

P

- ———————




(T WRE T FEMRT | : 3

‘Now, therefore, in exercise of the pOwers conferred by sub-secnon (1)
and clause (J) of sub-section (2) of section 49 of the Tea Act, 1953 (29 of .
1953), the Central Government hereby ‘makes the fol]owmg rules fm'ther to
amend the Tea Rules, 1954, namely -

. (1) These rules may be called the Tea (Amendment) Rules, 2006.
(2) They shall come into force on the date of their final publication in the
official Gazette. .

2. In the Tea Rules, 1954, in the proviso to rule 37 for the words “six
months”, the words “twenty years” shall be substituted.

[F. No. T-17014/3/2004-Plant (A)]
' Ny A.SENGUPTA, Addl. Secy.
Note :—The principal rules were pubhshed in the Gazette of India vide number SRO 1026 dated 25?11'
March, 1954, and subsequently amended vide numbers :
1. G.S.R. 674 dated 25-4-1979;
2. G.S.R. 1081 dated 4-12-1986;
3. G.S.R. 169 dated 2-3-1987;
8.0. 382(E) dated 30-5-1991;
G.S.R. 932(E) dated 16-12-1992; and
G.SR. 301(E) dated 20-3-1995.
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